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MR, SPEAKER: That is correct.

. Yours is pending since yesterday.

SHRI SHASHI BHUSHAN (South
Delhi): There was a notice from me

also yesterday.

MR. SPEAKER: Yours and Bibhuti
Mishra’s are also pending since yes-
I have requests from other
members also. Prof. Dandavate wants
to raise the fast of George Fernandes

ierday.

and other leaders

13.10 hrs.
MATTERS UNDER RULE 377

MR. SPEAKER: Today, 1t is g free
for all, But, there is one point. You
have completely robbed the Govern-
rent of their official time, Whatever
has been listed for today, may not be
taken up. During the last three or
Business

four days, no Government
hag been transacted.

= wrer Frgedt amddy: (vnfeae) .

oivT -7 I AT T oare fRAT av )

weaw wgew AN 93T IS wET
a1 AfET adi ary Ay € 1 gET wmE
HAIRA O ATA FVAT &, T A HIAY
# AfFT 3% TR & war gferw @) wwr
g

TRTSTF ATET & I H AT AT
off Brfeat g A1 § ¢ 2z f w7 g
ATHE AT 0 gv g § Avaw
urxifedt 3 fac g8 9T &, ww &9
MEB AL | TR N TS 7 g8
g1 Ffgw | argy f 9w wEA &
wHAT & T @ W TEETT Y gy
qwat &, W ar§ I ¥ Wil Av
o flo T WX 4, . ...
T AT &1 A7 Tary W Fw ¥ T
fomr | g a1 ¥ &, OvE A1 qF A9
t dwax w1, i fo o9 9 SEar
TRTRA w7y & vy S g
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¢ ww 79 v § AT foc ¥ A8
qTr A

Afewer g & o § oy
o, Wi g W0 o 7y fomd o &
awest fear & | aa A S ow w0

ot wze fagrQt arvd Y . wWOw
a8 F7 £ gorww & °v

AN ARTA . TEA AT ¥ AT
g

wt wew famd addt @ W
wgreT, & moer safr ¥ et
AT 1 OF W SSMT  Agr
g | Tfmmr ¥ e Aferw w0
F AN ¥ OF FHEG A9 £ 1 TE
FEN 1964 A eqifga fpar T
ar 1w Wfeww W F o€ W
TAE WTGH PAT AT | A F WA
qfafafy wa1 AT FOSr Y OT
Fafsar sREr #1 €17 faar 1 ge €19
T OTTAN § WA NI $A F
fou wRma ST 91 JfeT g1 9w
s qrEaT We ®v {1 W
qf | Afeww Fifaw ™= wEw w5
woqre WEr A0 4T | T s
¥ gEW WFT & W 9T {eT #,
fawrfror a1 /= & wrave 9x g |
ST Wl oW PEW T § ITHT wqA
T ¥ e 9% frar m@r ooww
w g feqfa og ¢ fo ae ¥
B BEW Wg¥ I Y wgE m &
Ffer gt gu9 wRRn T A
7€ | AR ST HTHA HY oY & fag
FNT 7 §, TAT AR FAN 6T
¥ ¥ fg doT A ¥ ) qawm
T F Arew Tl A SRS ¥
faw 40 W@ TWWr [ W @Y
foar <1 &few ag aaer QT A
g9 | T ¥ T Hat X WL s
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[ sz 1 fagd, wowddr)

W, 1974 %Y fARTT CAT A AIEAET
Fear 4 fe s @ TR AT ¥
Y wk wd wfefafy war @
AWA F CF WENT T F F |
wh w4 ¥ nF W ok af |7
¥ficw wa foafs o & fr owiE
@R W g wfafafy mwr &
frars & faardft w0 whrsw wawT-
™ ® ¢ Il geE o7 &%
fog wq & F wgr W@ @ TR
IAET THW T WY 9T @7 & 1 IAAT
o ufafafy wvesr faedll wmam gan
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sEm ® wirew ¥R 7 Qe
T )

’ MR DEPUTY-SPEAKER: I think
the Speaker did say that he would
allow only one member, although more
than one member have given notice,
As I saig the other day, we have not
evolved any procedure and I thunk X
did permit some members to speak
on the last occasion I do not want to
be arbitrary If I permut Shn1 Vaj-
payee and I do not permit you and I
do not permmt Shri Madhu Lamaye,
it 1s not at all desirable So, I will
permut all the members The only
request I make 13 that they should be

a1 S ST W qE@ ¥ g I
FAHT & 1 A Frdew & w7 AT
q FHT @I FT g TET
wifgg
1313 hrs.

(Mr Deputy-Speaker in the Chair)

as brief as possible.

st Tagr Wt (W)
Y St A $A AT F AT A
sl §S qamET & ) q@ A AT
Ay foo g wgdie ¥ dA ¥Y
faar a1 fr A ET-wEe < foy
s Ffea St aeT #Y FawaT § g
ot A FET 1 AT FEX F[ AAGL

wm wr T ag & e oo e s e
o AR AT A WA Ny ey ay wwer F v T ¥
WX I§ AEA W I T A | gy w0 ATA WG T T E
3a% faardl 38 ¥ S TN F WA g qona T W wF PR e
qr sl aff fog g ¥, WY ®

TG Fr A WAL § AR RaAT

WHTT 9% I wdw g fear aar T 7 EOT @, W TEANE IaE
ar, SfF7 a7 foordt ¥ & faT gaume ®r e w A wEs
Avger & wEre 93 wAW fawr ¢ & WA gE ¥ ) qg ar ¥E
Aol o o RE AT AT gy w1 F Pufreex ame @
wifeer WY A weqr T AW wgm % & ¥W wewe ¥ qdad
WE A AR g WA g AR AR TIE TFR§ W
#ife 1 amrr T o wfge ft fp Ao w1 dn-dEs Pear S
foed ¥ frurdt @ 97 qF W gk owwRE wE g 1 oAR-T A
W AT A Tl T FE ) AT gwer & ogaw dAr € ww@w o
weqrd waet et O ag smem ot

f& 2g wren ek s & oo N wy femd (aw7) €W
T T w=8 €T X W | & ageqd 9w ug & fr ag wRE 3O
W g T wAnw wdy Tw fet wg gw? aA Wiy & Wik IHA
HEX B R A A § AT O wgr wr £ I 6 wAA awiE @
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4% & o oWl & wwmow oY
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ferrr & ? wEd
qAAT WY wfww AT wifgw afwa
WL 9EA AR g wWr @ ar fas
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e X afene s |54
(wvo wor Tag). Jurawr wdrew, gt
TF avwar &1 5 &, afeew wifaer
s sfear ¥ g wRr A oft wrEr
T AT | AT A 9 g § a7 RS
wifm @1 9 e Afeww Pifew
s gfear & q@id gu oY ant &, WY
feampiee g, Y WEwE W)
wefag § 9 yofers oy @
93 | (eqwm) @ feaw ot qmw
a =9, nfeww ifas o fear o1
wifaer gt § e ag dwew & wER
q< WIRIAT & | TF A1 Igiv seiae fmar,
facge vded aF ) 9EY ¢ WX W
R I wEr a1 5 muw ed
agrey | s frdva demes @/ AT
g ¥ T 9% 5wy g A%
dfers wifes ww dfear & ot o
il & 7y T8, A1 ¥ foranz o
md sfafafe w9 aoFe ¥
zefaarg sitfs e & o guiaged
A1y & 1 oF w1 § W e g o
st fiw gFm g qorw wORT W
afera qdww o7 ¥ Hiwr &, werafi,
g v § fo e @, wfer waw

w! & ¥ fomy 310 A @ ¥ FAC AraAl

VAISAKHA 20, 1898 (SAKA)

Matters under 238
Rule 377

foer @ | & fom & do ¥ ger Ay
% *gm 5 @ yee N aw wyi =6
} afs v O WA g WG a1
o soeTT f oA @ g oww ¥
fod 1 faafal &1 wifey gaTt aa%
€T &, W warer axdr & g Al
Ty fr foandl @ & wdfier & o
s gan Mo oSt gTRT S T
g1 FdwE ¥ wew wEr yEgw

MR, DEPUTY-MINISTER: Failure
of the Home Minister to make g state-
ment regarding the Time Capsule
buried the All-India Confedera-
tion of Central Government Officers’
Association, Shri Bibhuti Mishra.

wil fafa fst (Sifgrdr) : ww-
sqmr o, ¥ 377 % 2-5-74 W WE
I 97 5 T 1 ® gowTd FHATLT
foeeft I ol 2w ¥ stz 50 SE 9%
wifrr & §iw angw vogw 9 § WK
a ¥ foran & e gowTe 3 e faedy
#, T W T | T W FARR
gY T | aY a7 IR ¥ s At
& wETd & o B 9T g TedT
2 1 2 mda ¥ FwT wft ax o 10
grie A%, qg Wy of ¥ wr§ o
Ay faar | gw ¥ @@ ¢ fn oY fraw
AT § 3% o wNS A g A
woay fafret oY @ wic O @Y
& | 7» woeTT Wt arfuer § fs o aORIT
T R § AR e & W
9T qET & A T YL 99 W 8T
R g wTad § fis ag SEw T
s Ty 21

mAHe W ffem o 1935
qr 7w ¥ $o sl & T o w®
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At it ofr & gy ¥ fie & o vy
o O e A avvn §, st o
& ofr wor wrd ek & g, e
T weur § fe fefom qoere, W
St o e It v A ¥, A
feafe we ¥ ) fafirm s wx & @l
fufewr grarae ewgr € T s X
GE FT | O N Q1 ¥ G BT q0@
377 SiY¢ 2 arfer ¥ w10 ardw
a% Y WA ow g wWr o & wE
s aft fear @ & wareT o7 g
@@ e wwd &

wig & goere ¥ wwe sem
o5 GEFT< T9 ¥ ST | AT W 1
wiarlr a1 W ¥ wEge , S W
wrew % forar gor § fr faw gar &

TX H Fa% HIgT wage Y § 9w
TAAT &7 TR ez gy wrar ¥ gafeg
e 1 Wi & W ¥ qvErT
dra @ e 2 fie @ @ T WA
g

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME ATFFAIRS
(SHRI F. H  MOHSIN): I am not
aware whether the Home Minister had
assured to make a statement I will
check up. If it is so, I will request
hira to comply with it.

MR. DEPUTY-SPEAKER: Reported
hunger-strike by Shri George Fer-
nandes and other detenus in Tihar jail
in protest against the alleged ill-treat-
ment meted out to them.

Prof Madhu Dandavate

PROF. MADHU DANDAVATE
(Rajapur): Mr, Deputy-Speaker,
Sir....

SHRI ATAL BIHARI VAJPAYEE
(Gwalior); I had given an adjourn-
ment motion on this which was rejec-
ted, You kindly include my name

MR. DEPUTY-SPEAKER: 1 don't
know. I am going by the order,

PROF. MADRU DANDAVATYE. Sir,
the detailed reports have now come
that 20 detenus who are all railway-
men's leaders, including Mr. George
Fernandes, have undertaken u hunger-
sirike since yesterday, They have
undertaken thia hunger-strike to pro-
test aguingt the ill-treatment that is
meted out 1o them by the Jail autho-
rities. They have not been permitted
to meet their family members. They
want certain legal assistance, There-
fore, they sought an interview with
the lawyers. That has also been
refused. Mr., George Fernandes has
been kept in a separate barrack and
he has been completely separated from
the rest of the detenus who are his
colleagues on the Action Commitiee,

On the top of it, you will be shoek-
ed and surprised to know that when
the detenus undertake hunger-strixe,
they went o inform the Jail autho-
rities that they were undertaking
hunger-strike. You woulg be surpris-
ed 0 know that the jail authorities
told Mr. George Ferandes and others
that they would not take an official
cognizance of their hunge strike, that
they must inform them about hunger
strike through lawyers It 15 g strange
thing. ¥How is it that political
detenus, trade unionist-detenus, are
requred to inform about hunger strike
through lawyers? Even if they are to
inform about the hunger strike
through lawyers, the lawyera are not
permitted to interview them. This is
a very serious matter and, therefore,
you must take note of that

Incidentally I must bring to your
notice that you had suggested two
weeks back that if there are airocities
on Harljans and Adivasis, the Home
Minister ..

L]
MR DEPUTY-SPEAKER: That is a
separale gubject.

PROF MADHU DANDAVATE: Al-
right, Sir; I will not refer to that

I demand that the Home Minister
must make a statement on the situa-

-
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tion arising out of the fast undertaken 13 ardrg #7 sART ST
by Shri George Fernandeg and his col- - Taf s . kil
leagues. A notice was given about & qaFnIH Eﬁﬁﬁlﬂ"{‘{fﬁ?&ﬁ' I=

this and I was informed by the Lobby ATy # ag® @19 avelt & | Gt grory

Assistant that I had been permn.itted. s . 5 : ~
Therefore, the Home Minister should # d A W, i T f iaarer

be aware of the fact that the Speaker Fgd gﬁf fﬁ@ﬁ' IT F TEE T &
hag admitteq this to be raised under T ;Qr 3%}' T sl wifog G B
rule 377. Therefore, Sir, we expect a N
statement from the Home Minister. FE AT ST fgta FAEC & 914 )
Y 9T SHT OFE ST T ST
fFar &t W 3AT WER St 7 Og
oy frar 5 g &7 amed sy
FETET 9 AT FG &1 SATSTE
0T T TATE &, §F o 7,
MR. DEPUTY-SPEAKER: I do not %r; o N ¢ - %W
see your name. Kindly sit down. < ‘_"E‘T\ fm \ij o _‘_’m . b
Here in the order paper only Mr. JTgX ¥ 9% AT &, AT § 1 9 § 1
Madhu Dandavate’s name is there, 3 w2 fiF aTEad Y AT 9T A7 I

That is why I did not see your name. o . s
Now the table hag brought this to my AT AT FEATS FT FATHT TG 2 |

notice. Xou have given a separate T WIHer H FehiAl BT HIT ST HT Gy

notice! which is slightly different. It A . < a N
is an identical notice, but there is a 1 aft Fi‘aﬁf\lil T3 & 3"&?( k)

slight difference.  Anyway, 1 allow & OF 9 W1AT HIT S FY  TFA A%
you, too. Tg HeAl FY ST &Y AFFG F ford w7fY |
5 g § W€ s £ 7 que Fi-

oft vy faad : sqeng w@eT, ¥U fat &7 faumr 8 O € @1 a8
aga Bier ar Afew ar| HY gEd war AT S § @, FAUT I § Ao WA
qr: ¥, g AN o 9y ¥ | ar agral w@ v
: HIT FAT FEATSS 7 A fAeT g L L

“] hereby wish to revive my (=ae) ‘
notice about the refusal by the jail ,
authorities to give permission to

M/s. Luthra and Bhanu, Lawyers of
Mr. George Fernandes, to meet him MR. DEPUTY-SPEAKER: Mr.

to obtain legal instructions, in gross Limaye, now 1 won't allow this.

violation of the provigion of article ey e
922 of the Constitution of India.” Please1 finish it. Otherwise it becomes
difficult,

st wg faad (A1) : IaTenet v taa
#7 ft Afeg fear § s 3f@q ) q7
Y S 1 gay fraar [feg

0T A 22 (1) 3fem: ' oL B
1 vy famd : & 27 o 3O § o
QITeAY wE¥ew, A AEHY AT & F

“No person who is arrested shall . ~ s .
be detained in custody without TR wAT SfY Y i RICIER]] g fw it

" being informed, as soon as may be, e F1 FE F—ugl off T
of the groundg for such arrest nor T=] F2 gu f——*’ﬂT mzge siEeRy

shall he be deniegd the right to - R
consult, and to be defended by, a s fz ane ;r@- % SSRGS

lega) practitioner of his choice.” T I A a5 § dod T
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[a wy femd]:

@ § S mft § W< qehrg w
et oft wrrdwr & fiw wriphd iy ot frey
& Y 3 6y Foremt € W & g ol g
fiv whiverdy 2ad o, vy wiedrdfomrer
T ¥ aftew e el ¥ fra F @
AATAT ATHY oY & 97 & e 3 R
¥g SORT waT § A wierd R ¥ A
wny &I

MR. DEPUTY-SPEAKER: Mr.
Limaye. you have made the point.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Sir, the posi-
tion was checked up to-day on tele-
phone with D C, Delhi and the infor-
mation furnished by him is as follows:

In accordance with the provisions
of section § of MISA the conditiong as
10 maintenance, etc. of detenug will
be as the appropriate Government
'may by general order or special order
speafy. In accordance with the rele-
vant order earlier in force in the
Union Territory of Delhi, detenus
were to be treated as under-trial pri-
soners Provisions of Jail Manual for
Delhi accordingly were thus applicable
to them which permitted two inter-
views a week for an under-trial pri-
saner with friendg and relatives. In
pursuance of these provisions Mrs.
Fernandes met Shri Fernandes in
Jail soon after his detention and his
lJawyens also met him on more than
one occasion. On the 8th May, last,
an order wag passed by Delhi Admi-
nistration under the proyisions of
section 5 of MISA that the detaining
authority would henceforth regulate
interviews of the detenus, D.C., Delhi,
in pursuance of this order directed
that no detenue shall have an inter-
view, Except with his prior permission.
It was clarified by D.C., Delhi that the
interviews were not prohibited but only
prior permission was to be taken. He
ctated that Shri George Fernandes and
others gave a notice of hunger strike
yesterday. However, when the posi-
tion wasg explained to them, they gave
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it up snd they 'hag fdog Isst night.
D.C.,, Dellti recélved ' a letfer this
morning from Shri George Fernardes
conveying his request for interyiews
with friends and Wwyers. D.C,

has already communicated in Superin-
tendent, Tihar Jai]l that Shri George
Fernandes would hLe allowed to meet
Mrs. Fernandes and four lawyers, as
desired by him, this evening at 4-30
P.M.

ot {¥R W woary (9%.): fdli
§ ad AT &A1, . cmam. W
z# faeer g1, ar fae q@d &)

SHRI F. H. MOHSIN; In four others,
perhaps, Shri Luthra may be oOne of
them—1I do not know. As desired by
him means this, He must have
mentioned some lawyers and perhaps
Shri Luthra may be one of them.

Shri George Fernandes has also
been duly apprised. If the hon.
Member wants to see him, he can take
the permission of the D.C.

MR. DEPUTY-SPEAKER: You
have said that he would meet him at
4.00 P.M.

it foqfe fiem : @ A0F w7 &
Fiaz @ 9% &, 7w fag ITAT £
az1 fifqr | I Q@ Eifod )

MR. DEPUTY-SPEAKER- Now, I
would like the House to help me out

I think that before the Speaker left
the Chair, he mentioned that there
were a large number of 377 notices.

SHRI JYOTIRMOY BOSU:
two.

Only

MR. DEPUTY-SPEAKER: ] speak
with a little more knowledge than you
with regard to the proceedings of this
House. He dld use the expression
“Free for all’ this being the last day of
the Session. In what connection and
whether he has agreed to it or not, I
do not know.
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But I think he also said that it
woulg be ene or two minutes cach. 1
think I heard all these things. Now.
I am not quite sure what should be
done. Therefore, I will take the sense
of the Housa. I cannot count the
number of notices before me; at least
there are 10 or 15 more. They are all
important gubjects. Even if J_ allow
two minutes each, it meang 30 minu-
tes. 1 would like to know what the
Minister of Parliamentgry Affails has
to say about it.

SHRI JYOTIRMOY BOSU: He is
such a fine person, alwayg anxious to
help everybody.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): I am anxious tg help
you. Thirty minutes may be allotted.
Afterwards, Government business
‘may be taken up.

MR. DEPUTY.SPEAKER: I will go
by the order. But Shri Banerjee is
very very impatient. He ig hungry,
I think, So I will take his first., I
think it is No. 11 about this, Indefinite
strike by Central Government em-
ployees from today in sympathy with
the Railway workers ang to high-light
their own demands, arrest of some of
the leaders of the AIl' India Defence
Employees Federation ynder DIR in
Bombay.

SHRI S. M. BANERJEE (Kanpur):
Yes. You are aware that yesterday
we announced in this House that if
there is not guing to be a negotiated
settlement after releasing the leaders
of railway emplryees, there 1s bound
to be a strike throughout the country
with all the trade wunions already
having decided to observe a Bharat
Bandh on 15th. I also say, on behalf
of the Defence Emnployees’ Federation,
being their President, that defence
employeeg throughnut the couniry will
observe a tools down strike on 15th
may as a protest against the ruthless
repression of railway emplovees and
alue delention of thousands of railway
workers including their Jeaders.

I would like to mention here that
evenn when the sirike has not gtarted
at glt, in Bombay Yashwant Kohli,

97 Y& _1In
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one of the active all-India defence
employees’ Federation workers was
arrested under DIR. My information
that active workens of this Federation
are going to detained unger DIR indis-
criminately. I do not mind detention
because we are used to it. I would
request the Home Minister and
Defence Minister through you not to
precipitate matters by arresting the
leaders of the Defence Employees’
Federation and other Central Govern-
ment employees who will also start a
strike, because that will aggravate
matters and a negotiated settlement
will be difficult.

Another suggestion is this. The
Finance Minister had promised to
make a statement conveying the deci-
sion on certain recommendations of
the Pay Commission about house rent
and CCA befaore the Parliament session
ended, But unfortunately, nothing
hag been decided. Even the unanimous
recommendation of the Pay Commis.
sion has not been implemented.

I make an appeal to the Prime
Minister. I.et the Brime Minister find
out a way by releasing the leaders
and having a negotiated settlement.
Otherwise, the Defence employees and
the Central Government employees are
going to have a completa Bharat Band
which we do not want. We want a
negotiated settliement, The leaders
should be released. The DIR should
not be used. All those workers who
have been arrested are being treated
as criminals,

Another point. A Harijan worker,
Mr, Puri, an ordinary class IV railway
employee of Kanpur has been arrested,
handcuflfed and taken round the
railway colony, Kishorilal Puri was
treated in this mmner to terrorise
Harijan workers in particular and
others in general. But hats off to the
Harijan boy who shouted ‘Railway
mazdoor zindabad’. But he was para-
ded like that for two hours Is that
the wav to treat Harijans? T can tell
you on behalf of the workers of Kan-
pur that thev are bitter about the
whole thing. 1f they go on precipating
matters like this, noc amount of



287 Matters under

[Shri S. M. Banerjee]
repression or suppression will deter the
raflway workers from going on with
the strike and the other employees
also going on strike.

o WEN AC@AA qiEF  (HEER) :
g § o wdwfat o geara Y
gz swfas frar &1 967 sATfEi #1
TAH FT STHEA AT T fTar § oWy
StaaT Y e af {1 wAar A wfe-
g ®1 g & fag w7 § §9 W
wEH T W FT ST & | A G
Y § 5% e faeelt U s TSl
# Wt R Wi & o WY WEy
ree® Fewt wrfa AT a7 ¢ fear
&1 a1 aw % sTar wr 9 dar Jhaw
& ur 3@ ¥ < wfeTa § aar
gam Wragaifm saaR Y oy &)
& w7 J 971 "« i qwre aqar
A wiearedl w1 ag & fag srEw
FT R FC W & | TF a6 & FA-
Fift w1 997 FfeAE & Trew &, 9
A ® AT AN vomd § oA}
T I STEEET F T TOC F gwe
71 @et fFar ¥ | SIAWET AT TR
¥ THWET 4 9 WE, 1974 ¥ UK
oshmad fer g fmas
g 957 & 9 T A9 7 @ 9,
ZAEY 2 % 0 I | wy SAar Ay
Floamgn gt & =war g & o
are ¥ frafa w@ee Ft 9wy

fazre & v @ 6w @
gz & AafrT gad avs fagre wow W
S grer famw g a1 @ W § A%
sty g fomm & @ 91§ awe
& TV FFT G AT 85 0 AR I
¥ TR AT TET WT § 9T AT 7g 8,
T gAwr wrem arg fem e
g § W T fagre a9 & ser
FTEAT &, TAHY FATFETN F1E AT AEY
g T & ag wa7 gferw owmiw ¥
9-5—-74 ¥ &4t 1 UF avw gard
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Ny Isdfgwd ow
FAAT ¥ FERY IF T, AT AL AW
@ & % 2 amam 2 i Qe §
o 7 § TR wead v &)
S & AT A T GEAT ST @ E
sTadT W & T SART TSAT AL
ST gy & & wrgan g fr foufa i e
o 91w ) Agr 9T g7 femrms Wt srerwar
T W F Uamd o ¥ v
Jor §°

st wrew fag @1y (ae) : Faw
377 & sy § oot eme 77 fafig
wrd W v wiwfa A o+ § A
S =T wgar g O s § e
oF Aesw gfafa o fambor gor 21
STTHY A wrw Y @ i agt dag waw &
9T A1 ATE AAWIEGT 9C FF AT
ey ff a ¥ wreed fear @ ogr
fe wrew g & T T AR M gen
fady & @ ¥ F favig A aver
AR Tw siwm § W Aty = fwiw
forar @ 471 ) TEFT a9 qE QI g W
g ™ & ww § U e @
W1 TIEETg gEET §, WeAEw T 9T 8,
f& =TT 9T FATAGATITEY WS T @
sk 1 Y folg o & fag d@w
& & | ==y A 9T Y meT X
arfaaz fran & 397 glafa & v @
o 5§ @ v v gggw e A
g, g1 faar =1 ver £ o wlefa €
f % <& & T ™y @ 39 ST A
ofir 817 a1l AE & | A9 6T 9G¥ T
¥ sy aar T Arafes g g7 39
Werag € g% 31 mA aw 59
afafa & faoa & ars § Sfer st
% T8 wnag, e afafa & o
Ayt e v or e &
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SHRI SOMNATH CHATTERJEE
{Burdwan): Sir, I woulg like to draw
the attention of the Government to
the very serious power crisis in West
Bengal, in Calcutta and the neighbour-
ing areas affecting both industrial
production as well as agricultural
production. Even hospitals, schools.
colleges and Courts of Law are not
properly functioning because of mas-
sive power cuts. People are suffering
untold miseries due to a whimsical
system of logd shedding which has
been resorted to by the State Electri-
city Board and the Calcutta Electric
Supply Corporation. In gome areas,
for 14-18 holirs in a day, there is no
power supply affecting even the func-
tioning of the telephone system.
Nothing is working.

‘Sir, so far as the power generation
at Santaldih ig eoncerned, it is negli-
gible if not completely nil. The DVC
power system as well as power gene-
ration by the State Electricity Board
have been seriously affected. The
loss of production has amounted to
crores of rupces. Even in regard to
diversion, what is happening? From
rural area, power has been diverted
to the city and the neighbourmg areus.
But, that is a mere pittance and 1t
does nout solve the problem. So, it is
essential that Government should take
up this matler very very seriously. 1
would request the Government ‘Do
not allow these things to go on like
this’. The whole eastern region of
the couniry is in tremendous trouble.
There are bound to be lay offs and
lock outs. There is bound to be
legitimate industrial wunrest because
you cannot think that the workers
will po on suffering after lock outs
ang layoffs for no fault on their part.

My second point is about the second
Hooghly bridge. Like other promises,
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this is one of the promises made by
the Prime Minister during the election
and after the election. Amazingly,
from time to time, we find some
foreign experts coming, some Minister
from Calcutta coming to Delhi, but,
nothing is being done. The founda-
tion stone was laid in 1972, Now, we
are in the middle of 1974 but, nothing
has becn done; not a brick has been
laid. The foundation work has not
started. It has become a farce and a
hoax so far as the people of West
Bengaj are concerned. Sir, when the
transport problem in Calcuiia has be-
come so acute-—unless they want that
Calcutta should die and life in Cal-
cutta should come to a compilete halt
—it is essential that such an import-
ant project ghould be taken up imme-
diately. 1 would request the Govern=~
ment that they should take this up
earnestly instead of playing hoax on
the people.

SHRLI P. G, MAVALANKAR
(Ahmedabad): Mr. Deputy-Speaker,
Sir, press reports have been indicating
that the gquestion of Narmada waters
18 now being sought to be referred
back to the Tribunal. Sir, as you know
this particular dispute has been before
the Prime Minister for her award, for
the last nearly two years, but, noth-
ing has happened. The Prime Minis-
ter's award has not yet come Repea-
tedly, in this House, and outside, we
have been requesting the Prime
Minister to give her award, but, so
far, the award has not come. Now,
we gct the news that the Minister of
Irrigation and Power is holding dis-
cussiong with the representatives of
the Governments of Gujarat and
Madhya Pradesh. He has had discus-
sions with Mr. Sarin, Adviser to the
Governor of Gujarat and he has also
had discussions with Mr. S®thi, the
Chief Minister of Madhya Pradesh. 1
woulq like to know, where exactly the
matter gtands and whether this dis-
pute is now going to be referred back
to the Tribunal. The point is, we are
interested in having an immediate
solution to the problem, this national

s,
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problem. I hope Governmeat will
expedite it.

Sir, with your permission, I would
like to refer to two more points about
Gujarat. Because there iz no Assem-
bly and Government.. .

MR. DEPUTY-SPEAKER: No
Government? There is a ‘Government.

SHRI P. G. MAVALANKAR: There
is no popular Government, I mean,
The point is, 1200 junior engineers or
supervisorg in the Gujarat PWD have
been on strike since 15th April. That
strike has been joined by 357 over-
seerg since 3rd May. They have been
making certain demands. Because of
the strike various important works in
drought-affected areag have come to
@ standstill. I hope it will be salved
soon.

Finally, there have been continuoug
reports about failure in Tarapore,
resulting in power cuts. Only yester-
day we had news of a further 15 per
cent cut in Ahmedabad. These fre-
quent cutg in power supply make it
impossible for industries to run regu-
larly and efficiently, I hope, these
pointg will be eonsidered,

SHRI KRISHNA CHANDRA HAL-
DER (Ausgradm): Under rule 377 I
want to raise a matter, which does
not deal with law and order but with
stee] production. I find that the
Minister of Steel and Mines is present
here and he shoulg take note of this.

I have received a telegram which
reads

“Ruling Party plans killing
leaders of CITU Union, Durgapur
stop Attempts 'made to murder S
Nag of Alloy Steels Works Com-
muttee on 6th May and Ajit Dey
staying with Nag Murdered stop

your immediate intervention
required

This was sent by Jibon Roy. This is
a very serious matter which requires
Government’s immediate infervention,
It this kind of cinister attacks on
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trade union leaders is not stopped
forthwith, this will create terrible
repercussions among the thousands of
worker of steel plant and affect pro-
duction, Moreover, if this kind of
gangsterim is allowed, it wil] destroy
the trade union rights and the basic
democratic rights of the people, That
iz why I am raising it under rule 377.

Wt wir wuw (afew faeelt):
JUTSTET AT, 7 AT ®Y Sroifloumo
Hfrwed ®Y TP {Awle ¥ gerdvrT
FTOF ¥ O wige &7 four @ 3@
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IEE K § W fagqr & 1§ W
o 7AW I | § 1 faoefy B awefor
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¥ 9 o g T & o oag
g marm W s &
T & 5 w9 qrex o ¥ o
o= 7 /% | 31 &Y o dro awo
#frFew & ufgsr Sw Frowa wr
G, 4T G IF B 29 HAT H
1 & area qoer Y A faeet
vefafago  #1 vz Jgem 5
faw TRt &Y aic $1¢ 3= w=wd
Ia # g fwar gur &, S5 81 e
B¢ faar & v qgt Arda oA
o€ 9, 9 9F  FRGET 99 §F |
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AT YHiF g0 wiE aFo To
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& T g 6 3w & g wwdt ) 9,
W FT@R FT @R FAVAT A
o agi & fadiv sedafai 51 fa
&< & avfaw s g7 fear @@
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MR. DEPUTY.SPEAKER: Urgency
10 pass the Constitution (Thirty-
Fourth Amendment) Bill and victimi-
sation of Bokaro Steel Workers.

Shri Bhogendra Jha.

SHRI BHOGENDRA JHA (Jai-
magar): First 1 would lLike to mention
.about the Bakaro Steel problem. About
1500 construction engingers have been
almost on a strike there for the last
13 months. Fortunately, the “Minister
of Steel Mines is present here. He
has been repeatedly been 1old about
the problem of Bokaro Steel Plant
engineers.. .

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
"That has been settled now,

MR. DEPUTY-SPEAKER: If you
‘have any information, you can give
afterwards. Let him raise it

SHRI BHOGENDRA JHA: The
strouble has spread and other workers
-engaged in construction work under
-the Hindustan Construction Company
Ltd. have also gone on somg sort of a
strike, tool-down strike. That has
affected the work of construction itself.

The problem there is that the
Hindustan Construction Company
Ltd. takeg contracts for construction
but does not do the job itlself. It
appoints another contractor, super-
contractor. That contractor gppoints
‘another contractor and that contractor
appoints another contractor who takes
the work from the workers. There is
the four-layer contractor system
there.  Apart from the looting of
public money, that has affected the
construction work also. I think.
something should be done about it.
When we have got a full-fledged Com-
Pany finance by fhe Central Govern-
ment, what is the necessity of having
the four-layer contractor system there.
Why not the Company itself under the
Job directly?

Secondly, 1 would like to mention the
‘oroblem with regard to HINDALCO
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about which the hon. Minister had
written to me that it was going 1o be
settled. There, the Birlas, the man-
agement had declared a lock-out, The
Chief Munfsler himself was very
serious about it. 1 MOpe, the Mingter
of Steel and Mines is alio very gerious
about it. But still I got a letter three
days ago that the trouble is persisting
and the trouble has simply engulfed
the whole industria]l area. I think,
now, the way out is either the man-
agement abides by the wishes of the
Government or the Governments will
have the courage to take it over.

The third thing that I want to raise
is this. I think, this should not be
taken as under Rule 377. Yesterday
also I raised this question...

MR, DEPUTY-SPEAKER: If it is not
under Rule 377, 1 cannot allow you.

SHR1 BHOGENDRA. JHA: With
regard to the Order Paper, yesterday
I had raiseqd thig imatter about the
Constitution (Thirty-Fourth Amend-
ment) Bill. The hon. Speaker em-
phasized this point and that was one
of the reasons that we were ready to
sit for the whole night so that that is
not scuttled. I think, even now the
Minister of Parliamentary Affairs will
agree to it. Thatl should not be left
out because severa} State land reforms
measures have been invalidated by
various courts. The Constitution
(Thirty-Fourth Amendment) Bill was
on the Order Paper yesterday. So, 1
request that it should be taken wup
today. We forego our right to speak
on it. 2 hourg were gllotted for it
It can be adopted in 15 to 20 minutes.
1 think. the Government should do it.
On the pretext of lack of time, it
should not be postponed.

I know that the Minister of Agriculs
ture and other< have got a soft cornas
for the big landlords, Here, it is &
question of national policy. This is
not unly for just 'mentioning it. I
should get a reply to it. It should be
taken up and adopted today.

RUEY
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MR. DEPUTY-SPEAKER: When the
hon. Member was raising certain mat-
ter about Bokaro Steel Plant, you
offered to give some information. You,
might do it now,

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
So far ag my information goes, the
disputes that were there from the side
of the construction engineers were
amicably settled. I also had an oppor-
tunity of meefing them. The manage-
ment was advised to contact them, As
a result of geries of meetings, the
problems thele were settled.

So far as the point of four-layer
contractor ystem is concerned, I
entirely agree with the hon. Member
that the practice of appointing con-
tractors and sub-contractors is not a
healthy practice. There has to be
one or two-layer contractor system
because of inevitability of certain
technologica) imbalances ang problems.
We are looking into this problem and
I hope that it will be possible for us
to reduce al]l these layers. The fourth
layer should, necessarily, be discour-
aged.

14.00 hrs,

The Hindalco disputes have been
settled; they might have started pro-
duction today; all the matters have
been referred to arbitration,

MR. DEPUTY-SPEAKER- His
next question wag directed to the
Minister of Parliamentary Affairs:
what is he going to do with the Con-
stitution (Thirty-fourth) Amendment
Bil] which was put in the order papet
yenterday?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH)- Both the Constitution
Amendment Bills were put on the
agenda for 8th angd 9th. In fact, I am
oblired to mv Party members, Since
these Bills require a specific majority,
they were here on the 8th and 9th.
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As you know, the whole of 9th, tilt
the early hours of 10th, was taken up
by the no-confidence motion, Naturally
I cannot mobilise that majority in a
short time. So, it ig not being taken
up in this Session; 1t is being post-
poned to the next Seasion.

SHRI S. M. BANERJEE (Kanpur):
Sir, on a pomnt of order. At the time
when we were discussing how much
time should be alloited to the mno-
confidence mofion, about 15 howrs,
then it was argued on behalf of the
Government by the Minister of Par-
hamentary Affairs that the Session
wag not going to be extended, and
all those motions for extension of the
Session were negatived with their
brute 'majority. They insisted that
the no-confidence motion should be
completed the same day. That is why,
we, against our wishes and in defer-
ence to the wishes of the hon. Minis-
ter and the Prime Minister, sat in the
night upto 1.30 to finish the no-
confidence motion. And that was done
on the clear understanding that the
Constitutional (Thirty-fourth) Amend-
ment Bill. which deals with land
reforms, would be taken up and finish-
ed today... But now the Minister saya
that he cannot mobilise that majority.
Nobody has gone. The members must
be sleeping in their houses. I request
you, Sir, to ascertain how many merm-
bers have gone away. They cannot go
because trains are not going. Also,
Sir, they have to draw allowances for
three more dayi No Congress mem-
ber would leave his three days’ allow-
ances like this. I am sure they are
here, sleeping in their houses. They
can be called. Wg are prepared to
sit for two or three hours more,

SHRI SEZHIVAN (Kumbakonam):
I shall refer to the proceedings of the
8th May. These two Bills were slated
for that day. On that day I raised the
point that there was a Bill pending
hefore the House and thit is what the
Minister of Parliamentary Affairs
said:

«Nevertheless, 1 am in the hands
of the Chair and if the Chair asks
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me I shall move a million. In view
of the observations of the C air, 1
tequest that further discussion on
the partially discussed Bills be
me I shall move a motion. In view
of the observations of the Chair, I
postponed until such time that the
Constitutional Amendments are
adopted, as put in the Order Paper
today.”

On that day’s order paper, these iwo

Constitutional Amendment Bills,

Thirty-fourth and Thirty-fifth, had

been put. Then the Speaker said:

“Does the House agree with the
request made by Mr. Raghu Ramaiah
that discussion in respect of items
Nos, 17 and 19 may pe postponed?™

“Hon, Members; Yes."

“Mr. Speaker: So, it is agreed to.”

Therefore, a request was made to
the Housc. It has been accepted that
further discussion on these ¢wo Bills
will be postponed till the Cunstitution
(Amendment) Bills are passed. Finst
‘Fhirty-fourth and Thirty-fifth Bills
should be passed before other business
ig taken up.

MR. DEPUTY-SPEAKER;:
have made that point,

SHRI JYOTIRMOY BOSU.: Sir, the
Parliamentary Affairs Minister has
committed a serious contempt of the
House, It is number one. Numbcer
two i3 that in Government, we know,
there are people who are anxious to
protect the landlords—kulak lobby is
here—and he is very active. I move
this motion condemning the action of
the Minister for Parliamentary Affairs.
He has committed a gross contempt of
the House and the House should take
cognisance of it. (Interruptions).

MR. DEPUTY-SPEAKER: MTr.
Ishaque, you are not helping Shri
Raghu Ramaiah and you are not also
helping your own party.

SHRI A K. M ISHAQUE: (Basir-
hat): Sir, I rise on a point of order.

MR. DEPUTY-SPEAKER; I shall
listen to your point of order. If you
have s point of order, I shall hear you

You
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afterwards—not now. ] shall uear you
later. Why do you want me 1o shout?

SHR] SOMNATH CHATTERJEE:
Yesterday, m the List of Business item
No. 16 ot the Legislative Business was
the Bill Canstitution (Thirty-Fourth
Amendment) Bill followed by item
No. 17, that 1s, further condideration of
the Coal mineg Bill. Now, bir, this
was done pursuant to a decision of the
Business Advisory Committee that
was approved here, namely, those two
Bills would be taken up in this
session.

But, swrprigingly, in the List of
Business, which was there even yes-
terday, this does not find a place—a
very important item of Ilegislative
business namely Constitution (Thirty-
Fourth Amendment) Bill, In to-day’s
order paper, it is not there. My point
is how. after the decision of this House
and after the trme has been allotted
for the purpose of this Constitution
Bill by the B.A.C., and approved by
this House accordingly, the important
legislative business which appeared in
the revised list of business yesterday
is omitted suddenly from to-day’s
Order paper without any decision of
the House and without any Direction
from the House. This House has not
taken any decision to delete that from
that. How can it be_ done? It is
deliberate fiddling with the order of
business that had been decided by the
House. Apart from that, as Shri
Sezhlyan rightly pointed out, this is a
very specific decision taken by this
House only on 8th May—day before
yesterday. Therefore, this fampering
with the business which has  been
decideq by the House is not valid, I
submit that it is not proper. This
shouldg not be allowed to be done.

SHRI BHOGENDRA JHA: We will
not allow any other busines:

Mit. DEPUTY-SPEAKER: What is
‘going on here? I am geized of the
matter; T am hearing everybody. Whv
you raiseq all these things? I shall
hear everybody. We shall proceed



209 Matters under

according to a certain order, I am
paying all the geriousness $o the ques-
tion. Why do you want to complicate
matters, .

Now, Shri Kachwai. Be very brief.

&) geAwR wesly (q¥Ar)
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SHRI A. XK. M. ISHAQUE (Basir-
hat): On the 9th, the Constitution
Amendment Bill, to which reference
was made, was to be passed. Now
they charge us 'with protecting the
landiords and hence we are not bring-
ing it for passage 1 make the same
charge against them. If they had
been sincere and had wanted to have
thisg Bill passed, they would not have
obstructed its passage yesterday.
Therefore, they have done it with a
political motivation.

THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): 1 certainly
meant no disrespect to the House, I
can assure you about that.

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): 1 have given notice
of a motion. You cannot ride rough-
shod hke this.

MR. DEPUTY-SPEAKER: You
have to give previous notice. 1 can-
not consider it here just like that.

SHRI JYOTIRMOY BOSU: 1t has
been done twenty times in the last
three days.

SHRI K. RAGHU RAMAIAH: As |
said, there was absolutely no inten-
tion to show any disrespect of the
House. The only reason why the
Bill was not put on the agenda today
is that we do not want to take a
risk After all, it is a Constitution
amendment Bill. Mobilisation of my
Party had been done for the 8th and
gth.

SHRI JYOTIRMOY BOSU: 'Why
did you not come before the House?

SHRI K. RAGHU RAMAIAH: It
was on the order paper of the 8th
and alsp on the 9th,

SHRI JYOTIRMOY BOSU: You
are a fiddler.

SHRI K. RAGHU RAMAIAH:
What are you?
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SHRI JYOTIRMOY BOSU: Your
predecessor had tampered with the
record. The tape record proved it.

SHRI K. RAGHU RAMAIAH: With
great respect, let us not indulge in
anything to spoil the atmosphere. If

there are any items, we c¢an discuss
them.

SHR; JYOTIRMOY BOSU: Bring
the Bill and gel 1t passed.

SHR] K. RAGHU RAMAIAH: It
cannoi be done like that, because in
the case of g Constitution amendment
Bill, we have to get the minimum
number of votes. We cannot just
produce the Bill and take a risk or
anything like that. We want to en-
sure its passage. After all, the main
responsibility 15  on us. Members
were mobilised here for the 8th and
9th. 1f I bring it now and when the
bell is rung, the minimum numbér is
not present, it will be a risk we do
not wish to take

Certain passages were brought out.
I would first like ty say that there is
ng intention of committing any ¢on-
tempt of the House. I am grateful
to Shri Sezhiyan for having brought
to my notice certain things that hap-
pened. I am looking into them. I
shall see what is to be done. But I
can assure you that the only intention
in not bringing it today is because we
did not want to take a risk, because

we are particular that it should be
passed,

ot gER . ®PAW AT F AT
I a6 FHAL A gy g ¥ fam
THAT TTAAT AET § |

SHRI BHOGENDRA JHA: What
will happen to the Ceiling Acts?

SHR] JYOTIRMOY BOSU: I have
g1ven & written notice.
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MR. DEPUTY-SPEAKER: I am
concerned at the moment with the

procedure.

SHRI SEZHIYAN: We are not
concerned with the point why he 1s
not able to biing forth today the Con-
stitution (Amendment) Bail. 1 am
only concerned with the procedure
Earlier, in the House a motion has
been moved by Shri Raghu Ramaiah
himself. In that connection if he
would see the earlier direction given
by the Speaker he would find that
what 1 say 15 correct Ile said that he
would normally accept the Business
as it came from the Government. But
in view of the peculiar situation he
said that the Minister could move a
motion and that the procedure might
be set right if he asked for an ad-
journment of the debate under the
relevant rule. There was some dis-

cussion and the Minister in deference
to the wishes said:

“Nevertheless I am in the hands
of the Chair. If the Chuir asks me
I shall move a motion".

That motion had been made and
thereafter it was put to the vote of
the House and the House agreed.

MR. DEPUTY-SPEAKER:

Which
motion?

SHR] SEZHIYAN: That further
discussion on the partially discussed
Bills be postponed until such time as
the Constitutional amendments are
adopted. It can come only after pas-
sing the Constitution (Amendment)

Bill. That was the decision taken by
the House. It is not a mere obser-
vation.

It iz a motion moved before
the House and the House accepted
that motion.
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Second thing is this. This happen-
ed on the 9th If you take the original
List of Business circulated on the 9th
it ig stated:

any item of
enfered in
Business for

"Consideration of
Government Business
the revised List of
Thursday”.

The Consiitution (Amendment)
Bills is there. This 15 a commitment
made to the House

MR. DEPUTY-SPEAKER: We have
had enough discussion, The point js
clear. 1f the House has adopted a
motion, nobody has the right to go
behind it or to do otherwise. The
House itself cannot do it except by a
motion rescinding its earlier decision.
But I do not find from these proceed-
ings that anywhere that motion had
been moved. You have <drawn my
attention to it and, therefore, I have
called for the proccedings and they
are here with me. I do not find any-
where that such a motion had been
moved. I only see certain observa-
tions made by the Minisier of Parlia-
mentary Affairs. You read them out.
He only said this:

“Nevertheless, I am in the hands
of the Chair. If the Chair asks me
I shall move a motion, In view of
the observations of the Chair, 1
request that further discussion on
the partially discussed Bills be post-
poned until such time as the Con-
stitutional Amendments are adopt-

ed.”

I am reading everything faithfully
ang truthfully.

“..Until such time the Constitu-
tional Amendments are adopted as
put in the Order Paper today.”
SFRI SEZHIYAN: You read the
next page,
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MR. DEPUTY-SPEAKER: The next
page reads like this.

“SHRI S. M, BANERJEE: Where
is the motion?

MR. SPEAKER: Does the House
agree with the requesit made by Mr.
Raghu Ramaiah that discussion in
respect of Items Nos. 17 and 19 may
be postponed?

HON. MEMBERS: Yes.
MR. SPEAKER: So, it is agreed to

“There is no procedure or any
rule pn it. This 1s an uncertain
position and you have expressed
certain views, I tried to see whether
the Minister can make 5 request.
He has made a request and this has
been agreed to by the majority of
the House. If you go by rule, there
ig no rule. I will just ask the
Minister to go ahead with his Bill,
There is no rule on it.”

Now, the Speaker himself hag gaid
‘There is no rule’, no rule velating to
this particular thing that happened
in the House on that day. You know
very well that no motion canp be
moved unless it is under some specific
rule. I will come to Mr. Jyotirmoy
Bosu’s motion. Now, therefore, there
has been no motion formally moved
because the Speaker himself has said
clearly ‘There is no rule’ and no
motion has been moved under any
rule. Therefore, I maintain what I
said that there hus been no formal
motion before the House. But, there
has been a ceriain request made by
the Minister—that is very clear—and
the request was conveyed to the House
by the Speaker and 1t was agreed to
by the House. I will go to that ex-
tent. I would make a fine distinction
between a motion, a request and a
commitment made by the Minister.
It i3 the commiiment by the Minis-
ter and the House agreed with that.

SHR; SOMNATH CHATTERJEE:
The House has acted on that request.

MR. DEPUTY-SPEAKER: Now, we
have to distinguish between a motion

L 4
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and a request. Many of us, under
certain circumstances, with all since-
rity, with all honesty, do make cer-
tain promises and certain commit-
ments. That 1s true. We do that.

SHRI BHOGENDRA JHA:
House has decided.

The

MR, DEPUTY-SPEAKER: It
only agreed to.

has

I would like tg draw your attention
to Rule 26 I hope you all go along
with me that i 13 a request or a
commitment made by the Minister,
conveyed to the House by the Spea-
ker and agreed to by the House, but’
not u motion

SHR1 SOMNATH CHATTERJEE:
It 15 deemed to be a motion.

MR. DEPUTY-SPEAKER: There is
no rule. 1 go by the rules.

(Interruptions)

1 am concerned with the Rules of
Procedure of the House. I would draw
the attention of the House to Rule 25
relating to the arrangement of Busi-
ness and List of Business, Rule 25
says:

“On days allotted for the trans-
action of Government business, such
business shall have precedence and
the Secretary-General shall arrange
that business in such order as the
Speaker may, after consultation
with the Leader of the House, deter-
mine”.

SHRI S. M. BANERJEE: This has
not been done.

MR. DEPUTY-SPEAKER: Under
this rule, from day to day the busi-
nesg of the House is arranged by the
Secretary-Generul, under the direc-
tion of the Speaker, who docs it after
consultation with the l.eader of the
House. This 15 what the rule says.

SHRI SOMNATH CHATTERJEE:
Before you give your final ruling,
may I point out that this is with re-
gard to the precedence of Government
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business and not about the order of
Government business?

MR. DEPUTY-SPEAKER: We are
talking of Government business. It is
well known that the business of the
Government is, from day to day,
made by the Secretary-General, un-
der the direction of the Speaker, in
consultation with the Leader of the
House, who is 1epresented in all these
deliberations by the Minister of Par-
hamentary Affairs.

SHRI SOMNATH CHATTERJEE:
Where is the delegation of powers?

MR. DEPUTY-SPEAKER: I am
concerned with the proceduic. Now,
even when the Minisier has made a
commitment, even when the Minister
bas made a request tp the House and
made a commitment, if for someother
reason—and he has given his reason;
you are free to accept those reasoms;
I am talking of the procedure—if for
some other reason hec finds that it is
not possible for him to keep up to
that commitment which he has made,
—all that he has made clear here—
then he finds it necessary to go to the
Speaker and say that “in view of the
circumstances, we would like the
order of business for this particula:
day to be changed”. Now, you may
take him to task; you may say that
h_. has done it with this motive or
that motive, You may say that they
are friends of the kulaks. You ¢z
say all that and whatever you say is
on record. But 1 am concerned with
the point of order and the procedure.
Procedurally I find there is nothing
mrregular in thiz and there is na vio-
lation of the decision of the House,
because there was mno motion put to
the House. It wns only a requoest
and the Mumster feels that because
of certain change in  circumstances
the order of the business has to be
changed

SHRI INDRAJIT GUPTA (Ali-
a3 Yo Juawuwrod jou dm pmod :(avod
propriety of the whole affair? There
is a Constitution (Amendment) Bilt
droppec or pushed out.
in the list of business and it is quietly
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MR. DEPUTY-SPEAKER: That is
a matter for argument.

SHRI JYOTIRMOY BOSU: How
wonderfully you have acted as an ad-
~wvocate.

MR. DEPUTY-SPEAKER: | have
studied law in my life. All of you
have made me a good advocate now.
I advocate for you also, when it is
necessary. You have all felt some-
how necessary, or you thought it was
a good thing to elect me to this office.
As long as I remain in this Chair,
I have only one client, and that client
is this House, its Members and all of
you. When I feel I should advocate
for this, I shall advocate. When 1
feel I should not advocate, I shall not
advocate that. 1 have only one loyal-
ty, and that is to the House, to the
rights of this House, to the duties of
this House,

SHRI SOMNATH CHATTERJEE:
TFirstly, how could the businesg speci-
fically mentioned in yesterday's (nhder
Paper vanish from today's Order
Paper? Secondly, I want to know
whether the wishes of the House ¢x-
‘pressed through the means of a request
or at the instance of 5 motion have
got any value or not. You have to
decide that. If the decision of the
House is taken, it is not an informal
decision.

SHR1 S, M. BANERJEE: May 1
make a submission? You have come
to the conclusion that there was no
metion. I am inclined to agree with
ycu....

MR. DEPUTY SPEAKER:
happy that you agree with me,

SHRI S. M. BANERJEE: There are
iwo options, Either you adjourn the
‘House for two hours and give the
Minister of Parbamentary Affairs
time to collect his men—I can assure
vou that they are all here in Delhi—
and pass the Bill or let the Leader of
the House, Shrimati Indira Gandhi,
come here and assure this House that
even if the Bill is not passed, there
will be an Ordinance issued gnd that
the wrong done by the courts will be
rectified.

I am

MAY 10, 1974

Rule 377 308

MR. DEPUTY SPEAKER: That may
be taken note of I have given my
rvling. No more on this.

SHRI SEZHIYAN: Just a clarifica-
tion. He is going to set a very bad
precedent. This is what the Speaker
said the other day:

“Mr. Speaker: There is no rule on
it, You have expresseg a desire. 1
put it before the Houge and it has
agreed to it. If you go by the rule,
there is no rule. I have already
allowed discussion on the Constitu-
tion Amendment Bill, The House
has given its decision.”

That means, whatever may bLe the
force you attach to a request, unless
it is undone. how can he go against
the decision of the House?

MR. DEPUTY SPEAKER: I must
say that that day was & very unusual
day and, without meaning anything,
I think, we committed a mistake in
even putting the question to the
House. I think, it was a genuine mis-
teke. According to the rules, a gues-
tion can be put to the House only
when a motion ig moved., I do not
know how it happened. Anybedy who
sits here is a human being and, under
the pressure of certain circumstances,
we say certaip things. 1 do not think
that we did a correct thing in putting
it to the House. Also, because therc
was no motion, there could not be any
decision taken.

I have given my ruling; I am not
changing it, But I would =ay that the
ruling I have given ig technically re-
lating only to the procedure, The
Government is technically right; I am
alse technically right in my interpre-
tation and you all have agreed that my
interpretation is correct. {Interrup-
tions). Mr. Banerjee has ugreed to ii;
he has gone on record,

Now, I would say this again that all
of us should treat this House, because
it represents the country. with utmost
respect. Any commitment that we
make to the House we should try to
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keep. That is the main thing Apart
fram that, I can say nothing more. It
iz for the Mimister and the Govern-
ment to take note of it iy view of
the fears expressed by the Members
because all these laws are already
before the courts and they may he
upset, I think, these fears are very
genume Mr. Banerjee suggested that
the Government might consider issu-
ing an Ordinance. All these things
have gone on record (Interruptions)
You have made that request. It has
gonce on record, and the Minister and
the Government will take note of it.
Mr Jyotirmoy Bosu,

SHRI BHOGENDRA JHA: Some
landlords from Punjab, Bihar and
some other Stateg have approached
him. That is why he is postponing
it.

SHRI K. RAGHU RAMAIAH: Mr,
Deputy-Speaker, I am grateful to you
for having clarifieq the situation. As
a matter of fact, we were very anxious
tp have that passed yesterday. In
fact, I had mobilised the majority for
that. I had been issuing 8o many
whips, That shows our anxiety. Just
because they brought the no-confi-
dence motion, this Bill could not come
up Do not blame me. I am not blam-
ing you either It is no use blaming
each other

SHRI SEZHIYAN: Yesterday we
wire preparel to allow the Constitu-
tion Amendment Bill to be be passed
betore the no- ovfidence motion was
taken up.

SHRI INDRAJIT GUPTA (Alpore):
Yesterday I had suggested that the
no-conhdence motion be taken up at
300 pm and the Constitution (Thirty-
Fouith) Amendment Biul be passed
before that But it was thec Piime
Minister who said, “No; the no-con-
fidence motion must be taken up just
noew’, ‘immediately’””

SHRI K. RAGHU RAMAIAH: He
is referring to yesterday's procecdings
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I shall read it out.
said:

This was what L

“We should certamnly wewcome if
the land ceiling Bill, Constitution
Amendment Bill. could be passed
and if the Opposition cooperate with
us; it is most welcome ard we could
see that the Bill is passed. If it is
their desire that the no-confidence
motion should be taken up today, as
it should be, we are prepared to
forego this ang naturally it shall
have to be postponed to the next
session.”

SHRI BHOGENDRA JHA: That was
a threat,

SHRI K. RAGHU RAMAIAH: There
was no threat at all As I said, the
primary intention was to pasg the
Bill. But you broug t the no-confi-
dence motion and ten hours had been
allotted for it. It wag a yuestion of
time, As I said, we were anxious to
have that Bill passed. The other
parties also might have mobilised
their strength, but not as much as I
would have done; I was issuing whips
and 1 kept on telephoning every
member all over India to get them
here. Please do not blame us. I do
not doubt your bona fides. Please do
not doubt our bona fides also, We are
anxioug to pass this measure, and I
can assure you-~thcre is no doubt
whatsoever—that it is our {irm inten-
tion to bring it at the next Session I
repudiate the charge that there has
been any kulak influence on us

SHRI
rise on a point of o-der
guorum in the House

BIIOGENDRA JHA Sir, I
There 15 .o

MR DEPUTY-SPEAKER'- Pleasc
sit down. I shall check up ... I have
checked up  There ig quorum in the
House

SHRI JYOTIRMOY BOSU: On the
representation of Mr Raghu Ramaiab
the Houuse acted, and now if he does
not go by that, does it not mean con-
tempt of the House? If you submit a
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[Shri Jyotirmoy Bosul

piaint before a court of law and if it
is accepted and then if you do not go
by it, it amounts to coniempt, This
1s what 1 wanted to keep on the
record. In the next session of course
we will take charge of ihis matter;
1t cannot be decided just now.

MR. DEPUTY-SPEAKER: You
wanted to raise certain maiters under
Rule 377. i

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I am glad that Mr.
Mbslaviya is here at present. He knows
about this. This relates tp the Indian
Aluminium Corporation owned by
Jakey in Asansol. This company was
givey, a letter of intent f{or which
money was released. Foreign ex-
change wag released,

SHRI PRIYA RANJAN DAs MUNSI
(Calcutta-South): They are thieves.

SHRI INDRAJIT GUPTA (Alipore):
Dacoits.

SHRI JYOTIRMOY BOSU: They
have plundered, misappropriated the
entire money. The point is this,
Aluminium is such a scarce material
that it is very much in short supply
in the country, This company was
given a letter of intent for expansion
of their plant to produce aluminium
5,000 tonnes or something hige that.
They have not done that. They did
something under the pretext that they
are going to establish 3 plant in
Orissa. We would have bcep happy
if they had done at least that; but
they have not done that. They have
taken away some machinery from
Acsansol to their own establishment in
Culcutta, They have taken recourse
to serioug blackmarketing, exiensive
blackmarketing and very many irre-
gularities have been found. They
have been caught red-handed. In
Midnapore distict twe lorry loads of
ingots were caught. Lot of Govern-
ment money is involved in these in-
dustries. They are a bunch of thieves
as my friend said, On 25th April
‘Mr. Pai gave an assurance gn the floor
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of the House that taking over of the
aluminium plant at Asansol is being
seriously considered by the Goverh-
ment. Mr. Malaviya has done gomie-
thing in the past which has benefited
the country. So, I would like to
appeal to him in this regard, Here
it is a question of survival of 2300
workers. The ¢ untry's economic
growth and production of seatce mate-
rial is there on the other side. I want
that the House may be assured in the
matter that this will be taken up im-
mediately and they will {ry to solve

the preblem without delay. This is
my point number one.
Point number two ig this, The

Prime Minister hag made a visit to
Tehran. She had talks there, she
had met groups of people, and also,
1 am told, number of American stal-
warts including Mr. Kissinger. 1
woulg like to know about this. I
have given a potice earlier, No state-
ment has come forward. I shall be
grateful if you would kindly request
them to make u statement as to whom
she met there, whai were the talks
held, thingg that have been discussed
and the conclusions arrived at Mr.
Richarq Helmes the CIA Director and
Ambassador of US Government  in
Tehran had met her hefore her de-
parture to Iran. This is a very serious
matter because they @re going in a
big way in allowing the Ainerivan
monopolists to come ang plunder this
country. History will 1cpeat iiselt
Siraj-ud-Daula to Mossadique, Mossa-
dique to Allende and Allende to Mrs,
Indira Gandhi ang we don't know
how many mlliong of heads will be
rclled.

1 would like the hrn. Prime Minister
to come before the House and tell uy
what actually she did in Tehran and
how she is wanting to bencfit the
country.

THE MINISTER OF STEEL AND
MINES (SIIRIT K. D, MALAVIYA): I
am here in this 1louse. I have heard
what my hon. friend said about JK
aluminium. The fact is that we are
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very much concerned, JK Aluminium
is closed—it ig alsp a fact. They have
not stuck to the schedule of expan-
sion There may be some genuine
reasong or may not be. The power
shortage was there It was a matter
between West Bengal Gnvernment
ang JXK. Aluminium to see whether
they would get adequate vower or
not I am not aware as to why they
cold not get the power. It is a fact
that the rate of power that wags offer-
ed to them was higher than what they
would expect it. In the meantime,
rapidly, prices of aluminium have in-
creased. Then came the question of
increasing the price of alummium, I
am not sure as to what has it to be
done The intentio, of the Govern-
ment ig to see that aluminium pro-
duction starts as quickly as possible.
There are various proposals  befoie
Government including the contem-
blated aluminium work belonging to
JK. In this we have to consult West
Bengal Government with regard to
availabihity of power. It the avail-
ability of power ig higher—-unfortu-
nately it is 1nadeguate—ther the
matters become comparatively easy
for ug to sort out. So far ag avail-
akility of power is concerned. I am
able to formulate a picture as to
whether, when we take it over, we
shall get adequate power. Hesides, a
Iot of money 1s taken ag loan from
the public institutions How we
«hould take over all the 1ecsronsibili-
ties, These maltters are bemg sorted
out In the meantime thrre arve cer-
tain suggestions made. I discussed
the matter with my fiiend Shri Bosu
and others belonging to his party I
am prepared to consider surgestions
from other parties also as also from
the other assoviations—private or pub-
lic—ang cooperatives, I am quite pre-
pared to consider the propoasal that 1s
offcred by them.

sirafequiarr Gy (fee mmamT) .
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(st qfeqmiare deasfi)

# =t wrerfty § fa3ew T SEE
§ %7 @ a2 § Afeg W four anfE
WO ¥ aw Ay W qafedt ¥
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& s vrer ¥ v W el v i
QXA fr sz R
T 3@ A TQw feeEt & mew
® w7 FAT WfEC WX OF fadaw Ar
HAHE FAST ®1 §3o qEoaReq
¥ mfner & FIfgw |
MR. DEPUTY-SPEAKER: @ hope,
Mr. Jyotirmoy Bosu and Mr, Chatter-
jee, woulq agree that a Motion in this

House ig taken up with all serious-
ness. ...

SHRI JYOTIRMOY BOSU: I with-
draw my notice for the Motion.

MR. DEPUTY-SPEAKER: And you
cannot expect that a Motion can just
be flung at the Speaker at any moment
or at any time. Under the rules notice
of g Motion ghall be given in writing
addressed to the Secretary General,
The whole purpose of giving it to the
Secretary-General is it is hig duty to
examine all these things and then
come before the Speaker with all the
background.

SHRI SOMNATH CHATTERJEE
(Burdwan): Will it also apply to
Motion under 109?

Mr. DEPUTY-SPEAKER: That is
a separate thing. But even so it has
to be considered by me carefully in all
aspects,

SHRI RANABAIADUR SINGH
(Sidh1): Sir, on 12th March 1 had
raised an important point under rule
377 On 30th April I had again drawn
the attention of the Speakee to the
fact that the points I had raised under
rule 377, regarding shortage of food-
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stuffs in the area I come from, have
not been taken up by the Minister of
Agriculture and after six weeks
Speaker gave me an assurance that
he will ask the Minister to make a
statement regarding this. Today is
the last day of the Budget Session
ang the Minister has not so far made
any statement regarding this. I only
wish to draw your attention to this
gross contempt of the House. In these
circumstances it becomes very diffi-
cult for us to represent our constitu-
ency if this is the treatment which 1s
sought to be meted out to us.

MR. DEPUTY-SPEAKER: Well I
do not know. If the Speaker bas
assured you, in whatever form, that
the Minister will come forward with
a statement, then I should expect that
the Minister should com= forward
with such a statment. _But then with-
out knowing what ig the background
and the record I canuot pronounce
judgement on that. Your viewg have
gone op, record,

gt

14.55 hrs.

COAL MINES (CONSERVATION AND
DEVELOPMENT) BILL~ Contd.

MR. DEPUTY SPEAKER: We re-
sume further consideration of the Bill
to provide for the congervation of
coal and development of coal mines.
Shri Damodar Pandey to continue his
speech. -
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